IN THE CENTRAL ADMIfIISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYLERABAR.
R REY Y LR 0.A.NO. 53¢ of 1992, Derud 30-u/ ‘7'?._.*/.

Ke.Srinivasan see
And

1, The Director General ef Works Central P,W.P., Nirman Bhavan, ‘ , %

New Belh 1-‘/
Deputy Directer ef Administration-l Central Puhlic Werks ' Bepartment

Applicant o }

‘2-
Nirman Bhavan, New Delhi,-
3. Y.Har&shandrudu, SE (Hg) CPWD, Nriman Bhavan,.New Belhi./’/
tee Respendentsel

Ceunsel fer the Applicant : $ Sri, K.Sudhakar Reddy o/
Ceunsel fer the Respendents : Sri. M.Jagan Mehan Rediy, Adil CGSG

CORAM: - !

'S (}\ﬁw - - ]

N "
Hen'kle Mr, T:Ehag@gggg__g::&gggy,"Juiicial Member

The Tridunal made the fellewing orderz-
ll ‘.;."
learned ceunsel fer the asplicant

Mr. K.Sudhakar Reddy, I
| respendents present.
l ;

and Mr, Jagan Mehan Reddy learned ceunsel fer the

and heard.

Mr, Sudhakar Reddy wishes te with@raw the case as not
J n-. -

pressed, The case is dismissed as infructueus.

Copy to:w '

1, The DPirecter General of Werks, Central p.v.l.; Nirman Bhavan, New Pe

2o Beputy Director of Administratien~I Central Puhlic Wreks Bepartment
Nirman Bhavan, New Belhi,

3. Ye.Harishandrudu, SE (Hg) CPWD Nriman Bhavan, New Delhi.”

4, Cne copy te Sri, K.Sudhakar Reddy, advecate, CAT, Hyd.,

S« One cepy to Sri., M,Jagan Mohan Reddy, Addl, CGSC, CAT, Hyd.

6. One spare copy, J,

Rsm/=-

)
-



